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voriginal Application No. 824 of 1991,

~aghunath Prasad Nigam Applicent,
versus
Union of India & vthors Kespondants.
Shri W.K. Yair, - Counsel for apolicant,
Shri Ke.C.3inha Counseal for Kesponderts,
Cur am

Hon., dr. cusiice Y.C. 3rivestava, VL «

tne applicent, whd is still in cervice, after
failing to yet his sye corrected by the respondents,
o
in the service book, lics apiroacted this rrlbunaerJQQ
The aoplicent is working as Welder (HeS. Grage II) in
the Ibol Room of the Heavy rlevtile Section of the
vrdnancCe sqaipment f. ctory, Kanpur, He was initially

ad>»ointed on 1(.1.1961. accoiding to the appliceant,

he studied upto 3th Class and pessed the Eth=tdess

®xXamination in the year 1951 and his correct dateof
birth, as r:z=corded in the Schollar rcgister is as
5.1.1937. et He apreared in the High Scﬁool exam
in the y az 1954 end in thz applicotion form for
i.igh School, zlso, the applicant mentioned his dazte
of birth as 5.1,1937, but he cojylé not succeed in the
sxamination. -According to him he appea:ed in e
Liigh School examingtion as @ priv:te caniidate,

' i
but his date 0of birth wai/menti>ned in ctha service

record as 11,.1.1936, uhich ne Ccema to know at the very
lace stage and trhat is why he sukmit:ed@ repraS:ntetio-
on 18,1.1983 for co.rection 2fdcete of birthk hi- bhis

prayer was rejeciel and t hat i3 why hé/approached

the Tribunal.,
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at the time of zppointment did not submit any

23S
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Acco-Giny tot he respondent s, the applicant

c2relficate regarding hls cge and as such the
medical examination was done on 11,.,1.1961, on which

date the applicent's &age was assessed as 25 yecrs and

it was so recorded. He passedthe Hich &chool subsecuent

ly and that is why the above date of birth was rescorded
and subsequently mpsm fruw papers his corr=zct date of
birth was veritied which also stood confirmed by the
medical examination which took place. The applicant

mentioned his Gate of birth as 11.1,1936 ané was
supposed to know hig Gate of birt:: at least on
27.,4.1967 tut he never made any canplaint for the
same. It may be that the gpplicant ¢id not pay any
attention to it anu may not have mindful towards

it. It iw a case in which there wac documentary
evidence which is of unimpeachable character in the
form of school leaving certificate but the applicant
may or may not have becn successful in the High
School examination, but hig date of birth would be

wiiat Was recorded in form. Apparently, there being
evidenco of umimpeachable character, there was to be
no reason why dete of birth should not have been
correctec when it was fully proved that even before
entering service, & particular daste of birth was given.
Hig date Of birth will noww be corrected and the

applicant will be entitled to continue to remain in

service taking his d ate of birth as 5.1.1937.
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3. Tho gpplication is disposed of as above

o with no order as to costa,

Lucknow:Dateds 22,1.93.

Vicz Chaimman,



